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No. GST/2sl2o t7 / vd,_tr

Notification No. 27 /2O21State Tax

Dated Itanagar the, 1"r June, 2021

( 1) These rules may be

and Services Tax (Fifth

In exercise of the powers conferred by section 164 of theArunachal pradesh Goods and Services Tax Act, 2O1Z (OZ of 2017),the Government, on the recommendations of the Council, [6p6[y
makes the following rules further to amend the Arunachal pradesh
Goods and Services Tax Rules, 201.2, namely: _
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1. Short tiHe and commencement. -
called the Arunachal pradesh Goods
Amendment) Rules, 202 t.

(2) Save as otherwise provided in these rules, they shall come into
force on the date of their pubrication in the officiar Gazette.

2. In the Arunachal pradesh Goods and Services Tax Rules, 2012, _
(i) in sub-rule (1) of rule 26, jn the fourth proviso, with effect from the
31"1 day of May, 2021, for the figures, letters and words .,31"t day of
May, 2027", the figures, letters and words .,31st day of Augus t, 2021.
shall be substituted;

(ii) in sub-rule (4) of rule 36, for the second proviso, the folrowing
proviso shall be substituted, namely: _

"Provided further that such condition shall apply cumulatively
for the period April, May and June, 2O2t and the return in FORM
GSTR-3B for the tax period June, 2O2l or quarter ending June,2O2I,
as the case may be, shall be furnished with the cumulative
adjustment of input tax creclit for the said months in accordance with
the condition above.,,;
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(iii) in sub-rule (2) of rule 59 ' after the first proviso' the following

proviso shall be inserted, namelY: -

"Provided further that a registered person may furnish such

details, ior the month of May, 2o2r, using IFF from the 1't day of

Jtlne,2O2l till the 28e day of June' 2O2l'" '

sd/-

(Kanki Darang)

Commissioner State Tax

Dated ltanagar the, 1s June' 2021

Copy to: -

Memo No. G:jrl23l2or7 lvot'tl(({

18,h May, 202 I

rthe Secretary (Law & Judicial)' Govt of Arunachal Pradesh' ltanagar

for information Please'

2. The Director (Printing)' Govt' of Arrnachal Pradesh with a request to

- 
Ort"ir0o copies in the Extra Ordinary Gazette'

3. Ofhce CoPY

""--15-ilIl1"?#^% 
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Note: The principal rules were published in the Gazette of Arunachal

Pradesh, Extraofdinafy' No, 282, Vo1. XXIV, Naharlagun, Monday, August 7,

2017 (APGST Rules,2017) dated the 19'h July' 2017' published vide iile no'

GST l24l201'7,dated the 19th July' 2077 arrd last amended uide notihcation

No. 15/2021 . State Tax, dated the 18!h May,2021 published in the Gazette

of Arunachal Pradesh, Extraordinary, No. 276, Vo1. XXVIII, Naharlagun,

T\resday, December 2l,2O2l uide file rro' GSTl23l2O17/Vo1-I1' dated the


